
BEFORE THE HON,BLE NATIONAL GREEN TRIBUNAL, WESTERN ZONE, BENCH

AT PUNE

1

oRIGTNAL APPLtcAIoN No. Xtizozz'l

BETWEEN:

GANESH DADARAO ANASANE',,,

VERSUS

MAHARASHTRA POLLUTION CONTROL BOARD & ORS.

PETITIONER

RESPONDENTS

sought against this answering ltespondent,

maintainable.

the Electricity
1r l. l1: i'

ZZ'A9;2022,'

-&fota.rgr

:

:

Affid3vit in Replv bv Respond-ent No. 2 (MSEDCI)

l, Shri Anand K. Katkar, Executive Engineer, Amravati Urban Division ,

adult lndian inhabitant, having my office at Old power House behind Daffrin

Hospital, Amravati do hereby sclcmnly affirnr that:

I have read the Original Application as served upon my offices. I am well

:;Iff: :l HTl:i: :: iiHr ffi L: H : :r ilfiIJ :;il:[:l', "'
limited Affidavit - in - Reply.

1. I say that the answering

the /is hereto.

This Respondent di

(Respondent No. 3

of i(otari Plastics

after receiving the

directions from Res
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4. I say that between the time in which this Respondent (MSEDCL) received

tlre said directives from IVIPCB. it apprised it concerned authorities, after

their study and directions, the electricity supply to Kotari Plastics

(Respondent No. 3 heiein) was disconnected'

5. There is no dereliction of duty on behalf of MSEDCL and its personnel as

is sought to be alleged.

PIace: Amravati
Date: *t/r:" i.tct.y
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Executive Engineer
Urban Division

MSEDCL, Amravati
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h{AHARASHTRA POLLUTION CONTROL B
REGIONAL OFFICII . AiV{RAVATI

Ph. I'{o: (072L) 2563593

Fax : (072t>2563597

Email:roamravati@mPcb. gov.in

f]rihkal Surbhi'
Bapatwadi, Near Vivekanand

Coiony, Amravati - 444606

"Your service is our duty"
No. N{PCB/RO/AMT/811 Dtd. 2810712022:

i
\
I
!.
i To,

Itrl/s. Kothari Plastic lndustries,
Plot No. B-28, MIDC Amravati,
Tal. & Dis;t.- Amravati.

Closure Directioii under Section 33 A of Water (Pr:evention & Control of
Pollution) Act, 1 974 & 31 A of the Air (Prevention & Control of Pollution) Act,

198
1)consent to operate granted by M.P.C.Board vide no. MPCB/SRO/AMT-I/AM-

2023-10/CC-1 3, dtd. 18105t2010
2) Maharashtra Plastic and Thermocol Products (lVlanufacture, Usage, Sale;

Transpori, Handling and Storage) Notification, 2018. Published in the
Maharashtra Government Gazette on 23.03.2018 and amendments made

t, w,G.(ql.d.) thereof

u) sc.Eq (qrgffil Board Officials visit dtd. 27iC712022

q) sq.q. (fu)
WHEREAS, the Maharashtra Pollution Control Board has granted Conserrt to Operate

I ,ag;l"uf\. (gol0hAier section 26 of the Water (Preventicn & Control of Polluticn) Act, 1 974 and under section
21 of Air (Prevention & Control of Pollution) Act, 1981 and Hazardous & Other \A/astes

nagement & Transboundary Movement) Rules, 2016. it is mancjatory on your part to
ly the consent conditions scrupulously

AND L'vHEREAS, it is obligatory on your parl to obtain plastir: registration under
Plastic Waste ivlanagement Ruies, 2016 amended on 2C1B and inandatory to implement EPR
policy as per Rules.

AND WHEREAS, it is observed that you are operating your industry vlithout having
valid plastic registration from M.P.C. Board.

t

,.i=

AND WHEREAS, it is mandatory on your part to comply Maharashtra Plastic &
Thermocol Products (lVlanufacturing, Usage, sale, Transport, Handling & Storage) Notification
dtd 231 031 2018 and its anrendment thereof issued by the Gorrernntent of Maharashtra. lrt
accordance with this notification, it is mandatory on your" part to rnanufacture plastic packaging
material for whotesalers & retailers of groceries & grain products nrore than 50 micron
thickness with the minimum weight of 2 grams.

AND WHEREAS, the packaging material shall be printed with nranufacturer's detaiis,
type of piastic with cocie number & buy-back price.

AtlD WHEREAS, the Board Officiais of this office visited your industry on 27i0712022
& observed that you have nrairufact,rri:.i & stored banned plastic buncjle (Rolls) & plastic
packaging bags having thickness iess than 50 microns. Approximate 225 Kgs of banned
plastic material was founci stored in your industi'y.

&rt*li:*r! BY me
g>'P'--

ir. i . ,.1,,"..1ri
i.] -'",:, '"r' ,' ':'-...:il-l ri,;"!'l L
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AND WHEREAS, you have violated the provision of Water (Prevention & Controi ot

Pollution Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and Hazardous and
cther Wastes (Management and Transboundary) Rules, 2016 as well as Plastic Waste
Management Rules 2016 and found violation of Maharashtra Plastic & Thermocol Products
(Manufacturing, Usage, sale, Transport, Handling & Storage) Notification dtd 2310312018
and its amendment thereof issued by Government of Maharashtra.

\,

--

NOW THEREFORE, in exercise of power conferred upon me under Section 33 A of the
Water (Prevention & Control of Pollution) Act, 1974 and under Section 31 A of the Air
(Prevention & Control of Pollution) Act, 1981. l, t{egional officer hereby direct you to close
down your manufacturing activity forthwith. 1"he competent authorities are dii'ected to
disconnect electricity & water supply of your unit.

This is issued with the approval of Competent Authority

For & behalf of the
Mah lution Control l3oard

'i(Dr. dra p
Regional Officer

Copy submitted for information to:-
The Member Secretary, M.P.C. Board, Mumbai

Copy submitted to:-
1. Principal Scientific Officer (PSO), M.p.C. Board, Munrbai
2. Law Officer (P & L Divn), M.P.C. Board, Mumbai.

Copy f.w.c. to :-

w/ 1. Executive Engineer, (o & M), MSED co. Ltd, Amravati (urban Division).
- They are directed to disconnect the electric supply of M/s. Kothari Plastic tnclustries, Ptot
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediately and report tlre cornpliance to
this office ',vith inrmediate effect. These directions are issued unde;' the provisions of Section
33 A of Waler (Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air (Prevention
& Control of Pollution) Act, 1981 .

Copy f.w.c. to:-
2. Executive Engineer, MIDG, Amravati.

- They are directed to disconnect the Water supply of M/s. Kothari Ptastic lndustries, Ptct
No. B-28, MIDC Amravati, Tal. & Dist.- Amravati immediately and report the compliance to
this office with ii-nmediate effect. These directions are issued under the provisions of Section
33 A of Water (Prevention & Control of Pollution) Act, 1 974 and Section 31 A of Air (Prevention
& Control of Pollution) Act, 1981 .

Copy to: - Sub-Regional Officer Amravati-|. She is directed to serve these directions to the
industry and ccncerned authorities as above and keep the follow up and ensure the
compliance.

r
i:

l3

&ffiested BY me

-*Y---
S. V. DfrORANKAR
NOIARY ADVOCATE

Regd.fr,lo.5077
tranrvati bhawan Rajkamal Chowk,

S.n,iRA\iATl (M.S. ) INDIA

For alf of the
Maharas n Control Board

i
i.

I

i.

.t

(Dr. ra Rajp

2

Regi na! Officer

a\

(_
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Fwd: Most Urgent Compliance - PREVENTION & CONTROL OF POLLUTION)
1 message

AMRAVATIURBAN DIVISION <eeamaravatiu@gmail.com> Fri, Oct 14,2022at3:27 PlVl
To: sdo4295 <sdo4295@rediffmail.com>, SDO4297 <5D34297@rediffmail.com>, sdo4297 <urban4297@gmail.com>

As per the attached letters of mail on dt- 04.10.2022, this office has not yet received the disconnection report for
comply the same to MPCB.
Treat this as most important..

Forwarded message
From : AM RAVATI U RBAN DIVISION <eeamnravatiu@g mai l.com>
Date:Sun, Oct9,2022 at 11:31 PM
Subject: Fwd: Most Urgent Compliance - PREVENTION & CONTROL OF POLLUTION)
To: M IDC <assistant*ngine*rmidc@gmail.com>

Forwarded message
From : AM RAVATI U RBAN DIVIS ION <eeamarfr vatiu@gmai [.corn>
Date: Thu, Ocl 6, 2022 at 12:04 AM
Subject: Fwd: Most Urgent Compliance - PREVENTION & CONTROL OF POLLUTION)
To: sdo4295 <sd*42S5@rediffmail.com>

please give complaince

Forwarded message
From: AMRAVATI URBAN DIVISION <eearn*r*vatiu@Em*il.com>
Date: Tue, 4ct4,2022 at 4:41 PM
Subject: lVost Urgent Compliance - PREVENTION & CONTROL OF POLLUTION)
To : SDO4297 <$n*42$7@rediffnrai l.c*m>, sdo4297 <urbarr4297@gmai l.com>

Regards

&$ested BY me
Executive Engineer,
MSEDCL, Urban division,
Amravati.

Regards
Executive Engineer,
MSEDCL, Urban division,
Amravati.

Regards
Hxecutive Engineer,
hdSEDCL, Urban division,
Amravati"

Executive En gineer <eeamaravatiu@gmai t.com>
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E-MaiI id reeamaraVatiu@ho.ma
Website:-ryyn11rrah4[iscom. 

i n

€x-5L

Office Of The Executive Engineer
Urban Division, Old Irower House,
Behind Daffrin Hospital, AMRAVATI.
Ph. No :072 L -26 619:r1,F ax- 07 21- 26 657 82

No. EEIU/AnW/

Encl- Ref letter

Date: , =urOa
t-UL{j*L

Q

To,
Regional Officer,
Maharashtra pollution Control Board.
At, Sahkar Surbhi, Bapatwadi,
near Vivekanand Colony, Amravati

sub :- Regarding report of disconnection power supply of M/ s Kothari plasticIndustries, Plot No B-2g, MIDC, Amravati.

Ref:- 1) Your letter No _ g11 Dt_2g.07.2022
2),^. 

fius.9 i-e,+,t?, +'A-.?. Aj, €qtar{ _,$77.t0.2022

with reference to the above, this office had receivecl your the letter ofdisconnection of power-in r/ o M/ s Kothari plastic Industries, ptot No B-28, MIDC,Amravati vide above ref No. 1l).

air.o',r,tjtXTiffll ff {r";!;trr letter under reference, then nlectric suppty was

I{ence' the disconnection report is submitted to your office as per ref no. 2.
Submitted for you n. a. please.

!

&ttmmtmd ffiY rne
a

/-.r,

iltu4,'ls$i-is
R@$u.,."'- al Chcwk

,,Trxxli,lflt?EIi,,,n

Urban Division
MSEDCL, Amravati

A,aG -ttr
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MATIARASTITRA POIIUTIOIII CONTROT BOARD

Reglonal Office Amravatl
Tel. rrro. (072 1)-2563593/94
fax: {0721) -2563597
e-mail : rorqmfavati@mncb, gov.in

Sahkar Surbhi Bapat Wadi, Near
Vivekanand Colony, Amravati.

Pin-444601.

I

flAI^AI8HIflA

I:!Y\rz

No: MPCBIRESTART/2210210003
Date: 2ll10/?AZ?.

I'o,
MJs. Kothari plastic tndustries
Plot No. B-?E,MlDC Area,Amravati

sub: - conditionar Re.slgt Direction u/s 33A.of.rhe warer (prevention and controrof
fflrl5;l.^ct, 

1 e74 rno uli'i in ii rir, iii",",it,I 
"'IiIT'Jruor of porrution)

Ref: -1) 9:l:"1!g oq*jrl: granted bv M.p.c.Board vide no. MpcB/SRo/AMT-!/AM-2023-10icc_13, dtd 18i05/2d10
2) Maharashtra ptastic ano rtrermocor products (Manufacture, usage, sare,Transport, Ha1!]ins anu stoiage)-riotiflcation, 2018. pubrished in theMaharashtra Goveinment c"r,"eiie on 23.03.201g and amendments madethereof.
3) Board Officials visit dtd. ZilO7I2AZZ.
4) ctosure Directions issued uio* Git"ino. MpcB/Ro/AMT/811, dtd, zilto?naz2.5) Board Officiats visir drd. zst}gtidii.'
6) Undertaking submitteO nV inOuirryf,n fifiAtlll2.7) Proposar submitted uv suo-negiJnli om.rr, Amravati-r withrecommendations to accord the-approvar ror issuani. oi r*r*t directions
-. 

through tegat module on a$lOti:Oil-.
8) Proposar for issuance af conditionairestart directions submitted to M.p.c.B,H"Q. Mumbaithrough tegat module on 12t10ftA22.
9) Approval for issuanie ottonaiiionaiRestart Directions received fromHon',ble Member secretary, nnpi.E, H,o. Mumbaithrough legarmodureOn 1Bt10t2OZZ.

This has reference of closure Directions issued by M.p.c. Board vide retter
cited at ref no' 4' sub-Regional officer Amravati-l has submitted the proposal to issue
Restart Directions to your industry as you have submitted undertaking that you will not
manufacture any kind of packing material below 50 microns & will comply with plastic
waste Management Rules, 2016. Hence, this office has submitted the proposar
through legal module at HQ, Mumbai to accord the approval for issuance of conditional
Restart Directions to your industry vide ref. no,g.

Accordingry, Hon'bre Member secretary, M.p.c. Board, Mumbai has given
approval to issue condilional Restart Directions to your industry subject to submission
of B'G' of Rs' 1'0lakhs for not to manufacture single use plastic items banned as per
Maharashtra Prastic and rhermocor products (M,u,s,T,H and s)Notification, 2018 and
its amendments' thereot 

", X" ,&ttgmt*d ffiv mm
1;. !"r" il r.i,j i..;. '. ....
ru,. 

.1 
A liY A i)\r*r:.*, f i.::
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Now, Board

industry subject to condition to submit the B,G. of Rs, 1.0 lakhs for not to maSingle Use plastic items banned as per Maharashtra plastic and Thermocol products
(M,U,S,T,H and S) Notification, 2018 and its amendments, thereof. Therefore, you arehereby ailowed to restart your activities

ln case' you fail in scientific operation and maintenance of pollution control
systems' the Board will have no option than to initiate stringent action including
issuance of finar directions, which may prease be noted.

For & behatf of the
ControlBoardMaharashtra

(Dr. d Rajput)
Copy submitted to:

1" The
2. The

Reg Officer

L Hon'ble Member Secretary, M.p.C.B. Mumbai.
Principal Scientific Officer, M.p.C, Board, Mumbai.
Law Officer (H0) M.p.C. Board, Mumbai.

Copy f. to:

Engineer, (o & I!q, MSED co. Ltrl, Amravati (urban Division):
You are directed to restore the electric supply of the above said unit immediately and report

the compliance to this office immediate effect. These Directions are issued under the provision of
section 33A of the water (Prevention and control of pollution) Act,1974 and uls 31 A of Air
(Prevention and Controlof poltution) Act, 1gg1,

2. Execulive fngineer, MIDC, Amravati:

You are directed to restore the water supply of the above said unit immediately and report the
compliance to this office immediate effect. These Directions are issued under the provision of
section 33A of the water (Prevention and control of Pollution) Act,1g74 and u/s 31 A of Air
(Prevention and Control of poilution) Act, 1981.

For & behalf of the
Maharashtra lution Control Board

(Dr. Rajput)
Regiona lOfficer

Copy to : Sub'Regionat officer, M.P.C. Board, Amravati-l :. SRo shall serve the copy these
directions to the industry and submit the compliance report, accordingly.

$"let.';ri"3 ffiY t*e

-9-tE'---
!,,t!t, T, i-,1: ..,,r i'J..;'i ;,;'rir

f"l'*T[i It'{ f- i}VtirJStTE,

I

I*
a

("

\

77



WW*
J**WA*Vrcffi,W#,.?"$

E-Mail id reeamaravatiu@ho.maha

Websiterwraryg.mghg5llqggm. i n

Office Of The Executive Engineer

Urban Division, Old Power House,

Behind Daffrin Hospital, AMRAVATI.
Ph. N o :0721 -2661911.,F ax-07 2L-26 657 82

Ezt-B
t

\.

No.EElu/AmVr/ 9l3f

To,
Regional Officer,
Maharashtra Pollution Control Board.
at, Sahkar Surbhi, Bapatwadi,
near Vivekanand Colony, Amravati

Sub :, Regarding restore the power supply of M/s Kothari Plastic Industries, Plot

No B-28, MIDC, Amravati

Ref:- Regional Officer, Maharashtra Pollution Control Board, Amravati letter

No-MPCB/RESTART /2210210003 Dt - 21.10.2022

With reference to the above, this office had received your the letter of restore

connection of power supply to in r/o M/s Kothari Plastic Industries, Plot No B-28,

MIDC, Amravati vide above ref No. (1).

Accordingly as per your letter under reference, then Electric supply restore

the disconnected supply on Dt- 22.1,0.2022 of M/s Kothari Plastic Industries, Plot No

B-28, MIDC, Amravati & reported to your office as per above ref.

Submitted for information.

Ensl+ffr+er

Date:

l

I

i

Atteslqd Hy rne<--=*----

I

I

i

'.,, 1T, EEORANKAR

^,, ., rnnV ADVOCATE
Fr .. 'Regd.No'5077

',Ylati tr,.-*rn Rajkamal Choulk'

ir,i'nnvnrt (hl's') INDIA

Urban Division
MSEDCL,
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SummarV

Name of consumer- M/s Kothati Plastic lndustries, MIDC,

Am ravati.

1) Letter from MPCB Amravati-MPCB/RO/AMT/811 DT- 28.07.2022

Received on 02.08 .2A22.

2) This office has convey on Whatsapp to ADD EE U-llt S/Dn. For

disconnect the supply and also talking for n.a. on cell.

3) Assistant Engineer MIDC has Disconnected the supply of consumer on

DT- 22.09.2022.

4) Assistant Engineer MIDC has Reported to this office regarding

disconnection of supply vide L. No. L76 dt- L7.L0.2022.

5) Compliance Report is submitted by Executive Engineer to MPCB vide

letter No -3908 dt- 19. L0.2022.

6) Add. Ex. Engineer Sub- Division-!ll has Reported to this office regarding

disconnection of supply vide L. No. 3569 dt- 20. t0.2022.
7) News paper - Dainik Bhaskar dt- 04. tt,2022.
8) The National Green Tribunal Western Zone, Bench Pune -Notice No.

94/2022 dt- 02. 1L.2022 received on 11. 11.2022.

9) Date of Hearing on L2.12.2022 at 10.30 through V.C.

10) Letter from MPCB Amravati-MPCB/RO/ AMT/2210210003 DT-

2t.L0.2022Regarding restoration & reconnection of the supply

immediately and supply reconnected on dt 22.LO.2022

Ev
A+to$ted EY rne

i,. V. ffiESffi.A${KAR

rjbiou* ADvocArE
Regd No'5077

o,"1gffim,ETfilBli,'*
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